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Hon'ble I'1r. Ju stice P . Shdnmuga"" V. C. 
Han tble Mr . O. R. Tiwari, A.M. 

Shr i I . P . Singh counsel for the applicant. 

Shri Saurabh Srivastava brief holder of Shri Saumitla 

Singh counsel for the re!lp ondents. • 
It is submitted by the C$>plicant that 

applicatlons hsve been served but no objectlon have 

b~en filed so far. Considering the facts and ~~ 
-f.. .... ~~ ,...,.J '\.U 

circumstances of the case, applicatoone \:Ire ordered. 
~ 

On ~erits the O.A. is taken up for hearing. After 

heara..n9 counsel for the applicant and learned standing 

counsel for the respondents, ye find that the 

application has become infructuous for the reasons 

that the applicant has already been 8aws60iellf -.)5 ~ 
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"srp nil ~ amount claimed. Tre O.A .. is dismissed 

"--
having become infructuous. No costs. 
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